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not being Government Servants
without informing the employer
and charging exorbitant rent so also
from the share why is Government
Servent;

(ii) whether ration cards have
been chectkeq in conjunction with
the physical presence of the people
residing in the house s0 as to detect
the bogus out-of-turn allotment
and drawal of HR.A. by the wards
of the allottees shown to be resid-
ing in other houses by suppressing
the materia) facts;

(c) whether the campaign has been
completed; ang

(d) what are the results thereof?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHR; BHISHMA
NARAIN SINGH): (a) Yes, Sir.

(b) to (d), Recently, the Dte. of
Estates hag circulateq an appeal to
allottees of General Pool Govern-
ment residences in Delhi/New Delhi
seeking co-operation of allottees in
ensuring sirict observance of the
Alletment Ruleg and in desisting from
subletting and misusing of Govern-
ment accommodation. Through this
appea] the allottees are also being
informed that checking iy Govern-
ment colonies weas being intensified
and Wherever caseg of sub-letting/
misuse of Government residences,
servant quarters and garages, are
detected in future, appropriatg action
against the allotteeg would be taken.
The news item hag been published
with reference to this appeal. How-
ever, a system of random surprise
checking of Government colonies with
a view to checking caseg of un-
authorised subletting gnd misuse of
Government , accommodation ig al-
ready in vogue and in cases where
such irregularities are noticed, ap-
bropriate action is  being  taken.
Ration card/C.G.H.S. card ang other
documentg are alsp checked as proof
of norma] stay of the allottees in their
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allotteq accommodation. The Ques-
tion whether any special campaign is
to be launched or the existing random
surprise Checking only need be con-
tinueg would pe examined after
watching the reaction of the allottees
of residences on the appeal recently
made,

Supply of Imported Oil for Refining
to Exclugsive Refiners

3546, SHRI M.

REDDY: Wil]  the
CIVIL SUPPLIES te
state:

RAMGOPAL
Minister of
pleaseq to:

(a) whether the edible oil Refiners
Association (Northern region) has
urged the- Government to supply
imported oil for refining to the exclu-
sive refiners only, and

(by if g0, the reaction of the
Government on it?

THE DEPUTY MINISTER IN
THE MINISTRY OF CIVIL SUP-
PLIES (SHRI BRAJA MOHAN
MOHANTY): (a) and (b). A repre-
sentation dated 22nd January, 1980
from the Edible Qil Refiners’ Associja-
tion Northern India regquesting for
release of imported crude rapeseed oil
to them for commercial sale for direct
consumption wag received Jast year.
The representation wag turned down.

West Bengal Requirement of Skim
vMilk Powder and Butter Uil

3547, SHBI AJIT KUMAR SAMA:
Wil] the Minister of AGRICULTURE
be pleased to state:

(a) what is the monthly require-
ment of skim milk powder and butter
oil for West Bengal,

(b) quantity supplieq to West
Bengal during the last five years;
vear-wise and item-wise details
thereof; and

(c) steps taken by Government to
ensure regular supply of the above
mentioney items to West Bengal? |
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THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI R. V. SWAMI-
NATHAN): (a) On the basis of the
norms prescribed in the procedure
for supply of skirn milk powder and
‘butter oil to the dairies in West Ben-
gal, the entitlement worss out to an
average of about 496 MT skim milk
powder and 165 MT Dbutter oil per

month, However, the actual supplies
by Indian Dairy Corporation during
the perioq from January to Novem-
ber, 1981 accounteq for an average of
about 900 MT skim milk powder and
170 MT butter oil per month.

(b) Skim milk powder, butter oil
anq butter supplied to a]i the dairies
in West Bengal during the last five
years are ag under:

(Figures in M.T.)

Year Skim Butter Butter
milk oil
powder
1977-78 . 5557 1310 —
1978-79 . 6543 1822 —
1979-80 . 6647 1463 104
1980-81 7438 1609 338
1981-82 . 6216 1141 391
(Up to 30 Sept., 1981—provisioral).
(c) Subject to availability of stock vegetables products poses  several
«of gkim milk powder and butter oil health hazards;
received ag gift from the European _
Economic Community the Indian (b) if so, what are the adverse
Dairy Corporation js releasing the affects caused by canned fruit and

skim milk powder tp the dairies
mainly to meet the shortfal] of raw
milk in relation to their throughout.
However, the dairieg are expecteq %o
make eviry effort to maximise the
Pprocurement of raw milk.

‘Metal Contamination in Tinned
Food-Stuffs

3548. SHRI D. M. PUTTE GOWDA:
SHRI HARINATHA MISRA:

‘Will the Minister of AGRICUL-

TURE pe pleaseq to state:

(ay whether according to a survey

by the Central Food Technological
Research  TInstitute, Mysore, metal

Contaminztion ia  canneg fruits and

vegetables;

(¢) the particularg of fruit com-

Papjes canping fruits ang vegetables
presently available in the market; and

(d) action contemplateg to discord
this practice?

THE MINISTER OF STATE IN
THE MINISTRIES OF AGRICUL-
TURE AND RURAL RECONSTRUC-

TION (SHRI R V. SWAMI-
NATHAN): (a) No, Sir: Metal ~on-
taminants do not pose any health

hazarg in canned fruitg and vegeta-
bles provided they are within pres-
cribeq limits laig down in Fruit
Products Order, 1955.

(b) Doeg not arise.





